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(ii) Laying of a broad Gauge line
between Pathankot and Kandla.
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(iii) TEXTILE COMMISSIONER'S OR-
DER PROHIBITING SPINNING OF THREADS
oF HiGH COURTs BEY SMALL SPINNING
MiLLs 1IN TAmIL Napu

*SHRI D.S.A. SIVAPRAKASAM
(Tirunelveli): Sir, under rule 377,
1 wish to raise the follwong matter
of urbent public importance_

It is understood that the Textile
Commissioner has recently jssued a
new order in contravention of the
old order relating to Small Spinning
Mills (Waste Cotton Mills), Under
this new order, thg small spinning
(Waste-Cotton Mills) cannot spin in
higher counts than 10 eounts. Conse-
quently, more than 250 gcale indust-
ries have been brought to grief.

For these .small spinning mills
(Waste Cotton Mills), the required per-
mission is given by the Textile Commis-
sioner. The capacily of the machinery
the counts of thread. The permission
given by the Textile Commissioner is
valid from 6 months to 2 years. Now,
the small spinning mills have got sud-
denly this new order, according to which
the permission given earlier for spinning
higher counts lapsed on 31-3-82, since the
in these Mills is the deciding factor for
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small spinning mills can spin only 10
counts.

In Tamil Nadu, all the small spinning
mills (Waste Cotton Mills) have taken
loang from the panks besides their own
investments. There i the imminent
danger of all of them becoming ex-
tinct. This will affect fore than 50,000
workers in these small spinning mills.

The Government of India ghoula
intervene immediately and annual the
order of the Textile Commissioner in
the interest of survival of small spinn-
ing mills (Waste Cotton Mills). They
should be allowed to spin upto 40
counts. 1f this new grder is allowea
to continue, the priceg of 20 counts and
40 counts thread will go up, affecting
lakhs and lakhg of weavers,

(iv) GRANT OF SUBSIDY TO RAJASTHAN
FARMERS FOR INCREASING PRODUCTION OF
SOYABEAN
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*The original speech wag delivered



